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The Hon’ble Mr. MeY+PRIOLKAR, MEMBER (A)

IN THE CENTRM. ADMlNISTRATIVE TRIBUNAL )
“=. BOMBAY BENCH |
0.A. No. 322/89 108
DATE OF DECISION _4,9.1991 )
Q
RAMCHAN[jRA GOPAL KHALE Petitioner
MrPsV.DESHPANDE Advocate for the Petitioner (s) f
: v
Versus o » I
T T wiastey oF LABOUR, Goi, Respondent -~
Shram Nantralaya, New Delhi, L :
instructing  Advocate for the Respondent (s)
"Mr,.M, 1 Sathna’ sr.Counsel : ‘ ~

The Hon’ble Mr. T+C+REDDY , MEMBER (J) .

® 1. Whether Reporters of local papers may be allowed to see the Judgement ? p( "
2. To be referred to the Reporter or not ? VL L

3. Whether their Lordships wish to see the fair cvopy of the J udgement ? }’( - !

| 4. . Whether in needs to be circulated to other Benches of the Tribunal ? Pé
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BEFORE THE CENTRAL ADRINISTRATIVE TRIBUNAL

BOMBAY. BENCH

‘ORIGINAL APPLICATION NO, 322/89

RAMCHANDRA GOPAL KHALE
Residing at 6, Zenab Nluas, o , : o
Lady Jemshed;i road Bombay-28 ~ eess Applicant

vs/

Nznlstry of Labour, Govt. of India,
Shram Mantralya, Neuw Delhl.

- and other 3 L T eees Respondents

CORAM 3 HON'BLE SHRI M,Y,PRIDLKAR, MEMBER (A)
HON'BLE SHRI T.C.REDD/ , MEMBER (J)

5

Appearance $

Nr.P.V.Deshpande,Adv,
for the applicant

Mr.A.I,Bhatkar for Mr,M,I, Sethna,
Adv for respondents No,l,2,and. 4,

fir ,VoM,Pradhan for Mr,P,M, Pradhan y Adv,
for respondent Na, 3

ORAL JUDGMENT . . . T DATED 4.9.1991"
(PER N.Y.PRIOLKAR, m/A) ' T

A ' A
Both the sides agree that only 1ssue that still

subsxsts in thls appllcatlon is payment of penSLOnery benefits
of the appllcant by Employees State Insurance Corporatlon

This Corporatlpn has been delaying the payment on the .ground

that certain information required for calculating the penfionable
service of the appliCant rendered to the previous employer

viz Dlrector General of Supplles and Disposal, New Delhi, is not

4 forthcoming from t hat department. Today, the learned counsel

representlng reSpondent No.3 i.e. Director General of Supplies
and Disposal stated before us that they have collected the -

relévant.barticulars and they will be furnishing all the required
«24
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week. The learned

ipformation to the ESI Corporation within one

+

counsel for respondents No.Z;2 and 4 viz,(l)'ministry<pf Labour,

Govt.of India, (2) Diredor General, ESI Corp. Ministry of Labour

New Delhi and (3) Regional Director Maharashtra Region, ESIC, Bomb:
Bombay undertook to pay -all the pension'payments within 4 weeks
after r eceiving these particulars from respondents No,.3 .

In view of this position, we are disposing of this application

‘finally by directing that the respondent No.3 shall furnish

.the r equited particulars as undertaken by him within one weck

from today%,Resp;ndepts 1,2 and 4 shall ensure that entire pensidn.
paymentsy which is still due is fully séttled uwithin 4'ueeks from the
date-of receipt of the pafticulafﬁ from respondent NOQS.Uith

this directiong, thé application stands allerd with nOPOrder

as to costs,’ o L

T - C - n‘_ﬁ-'f . ' ’ . /-———
(T.C.REDODV) - (M.Y.PRIOLKAR)

MEMBER (J) | . MEMBER (A)



